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I: 	1/01,07.2002: 	Mr. M.Ganguly, counsel for the plicnt. 

Heard theL/c for the applicant filing this 
contempt petition on theground that the ordet so passed 

in O.k. 580 of1996, disposed of on 5th February 02, a 

copy of which is received by the respondents on 14.02.02, 

has not yet been complied with which was so directed to 
be compled with within a period of fOur months from the 
daiieof passing of the order. iiCflCe, this contempt petition. 

Issue show cause notice to the respondents as 
to why t.tsx& a proceedingof con.teTipt. be  not, initiated 
againstk then. Respondents shall file their reply within 

six weeks from the date lreof. Reouisites to be filed with i 

a week. 

.J,,,~~Be~listed 28.08.2002 for hng. 

skj 	(S.Jha)Av1(1) 	 (B .N .Sin h Ned an) ,kC 

,/28.8 .2002 
	

For want of time, be listed for 

hearing on 2.9 .2002. 

Sks 
	

S. Jha )/M(A) 	( B.LSi.righ e1am)/sfC 

s 
3.1 2.9.2002. Both sides * lawyers are present. On the 

request made by the counsel for the responds a, list 

it on 22.10.2002 for hearing. 

/ 
(L.R.K. PRiSAD)/M(A) 	 (B.N. SINGH NEELAf)/V.C. 

4g 4/9.9.2002 

SkS 

For want of D.B., list for hearing 

on 19 .11 .2002. 

( B.N.S1 	ela rn)C 



9.02 

' list it on 1.11.2002 for 
harng.  

K 
MA) 

6.! 1.11.2002. For want of time, be listed on 16.12.202 for 

hearin!.. 

sf 	(S. DoGRi)/c'1(J) 	 (L.R.K. Ps1)/M(A) 

7/16.12.2002 : Both sides are present. 

Mr.. R .SJradhan, L/c for the resnts submits 
that the order has already been complied with thoU!h  opposed  
by the.L/c for the applicant submittin; that he has to 
file reply4 

Be listed on 0702.2003 for hear'i4. 

(B.N.S1nh Neelrn)Ajc 
(L..IC.Przd)/4(A) 

7 2 • 03 

shri R.$.Pradhan,.for respendents, 

The learned counsel appearing on be half of 
the alleed c1termers has stbmltted .thae orders hafer) 
already been complied with and the matter be dropped. 
$ince no e appears on behalf of the applicant., be 
listed on 14.3 	3 for hearing, 

(L.R.I?rasad) MA 	
S CB.1.singh Neelam kvc 
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CCP - .66 of 2002 ( OA 580 of 1996) 

- i 
14.1 26.12.2003. 	None is present on behalf of the either sick 

when the matter was taken up for hearing today. The appi cant 

himself is also not present. As it appears that the .app,i cant 

is no more interested in pursubng this matter. This CCP is 

accordingly dropped. . 	. 

2. , 	Since thsCCPA stands dropped, the M 338 of ( 02 

also standsismissed accordingly. 

/sf 	(.ANTRES 	JHA) 	 (N. PRUSTY) r( 


